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THE DEPUTY CHAIRMAN: Now 
you have discussed the matter with the 
Chairman in his chamber and, according 
to the discussion there, I adjourn the 
House for lunch till 2.30 P.M. 

The House then adjourned for 
lunch at six minutes past one of 
the clock. 

The House reassembled after lunch at 
thirtythree minutes past two of the clock, 
The Vice-Chairman (Shrimati Sushma 
Swaraj)  in  the  Chair. 

RE. BOMB EXPLOSION AT THE R.S.S. 
HEADQUARTERS    AT      MADRAS ON 

THE 8TH AUGUST, 1993- -Contd. 

SHRI V. GOPALSAMY: Madam, I 
was on my legs. I did not complete my 
submission. 

THE VICE-CHAIRMAN (SHRIMATI 
SUSHMA SWARAJ): Yes, you were on 
your legs. Kindly complete you submis- 
sion. 

SHRI V. GOPALSAMY: Madam, the 
most unfortunate, tragic, gruesome bomb 
blast, which has devoured 11 lives, has 
shocked the entire country. Now, the Chief. 
Minister has stated that she has informed 
the Home Minister that the investigation 
may be conducted by the CBI. I don't 
doubt the capability of the Tamil Nadu 
police force. At times it is more capable 
than the Scotland Yard people. It is known 
for its capability and integrity. Then for 
what reasons does the Chief Minister of 
Tamil Nadu say, "It may be investigated 
by the CBI?" The reason is very simple. 
The people of Tamil Nadu have lost con- 
fidence in the Tamil Nadu police for so 
many reasons. Whenever murders, cold- 
blooded murders were committed, news- 
paper offices were ransacked by the hood- 
lums of the ruling regime, the ruling junta. 
The hands of the police were tied. Even 
on the 7th August, two days back a repor- 
ter, Mr. Shanmugasundaram of the weekly 
"Nakkeeran" was brutally attacked by a 
mob belonging    to    the    rulling    regime. 

His four fingers were severed over a criti- 
cal   write-up  in  that  Weekly  'Nakkeeran" 
Therefore,    people have lost faith in  the 
police   of  Tamil   Nadu.     Therefore,     the 
Chief     Minister  now  wants  to  shirk  her 
responsibility and  says  it  may  be  investi- 
gated  by  the  CBI.     That  means  she  has 
made   a   confession   that   her   department, 
her  porfolio   under     which  the  police  is 
functioning,  has  become    important.     She 
has  confessed that the Tamil  Nadu  Gov- 
ernment  is   not  capable   of      tackling  the 
situation.   She  has  confessed  that  the  law 
and order situation in the State has failed. 
She   has   confessed   that  people   have   lost 
faith in the police of Tamil Nadu. There- 
fore, now she says that it may be investi- 
gated  by the CBI.    My point is whoever 
may be the culprit, he should  be  booked. 
The   investigation   should   be   done   thoro- 
ughly.    Therefore, when she says that the 
CBI may investigate and Mr. Rajesh Pilot 
says we are reluctant, there will be delay. 
Is  it  that  both  the  Central     Government 
and   the   State   Government   are  trying   to 
wash their hands off? Therefore, we want 
to know in whose court the ball is. because 
the  situation  is  tense  and  in  some places 
communal   tension  is  also  growing.  Fana- 
tics are whipping up the sentiments of the 
masses in some places.   Therefore, because 
of the failure of the law and order machi- 
nery in Tamil Nadu—the confession of the 
Chief  Minister  herself  that  it  may  be  in- 
vestigated   by  the  CBI—we  could  see  the 
grave     situation     that     is    prevailing    in 
the State of Tamil Nadu. My point, there- 
fore,  Madam is:   when  I express by con- 
dolences  to the  members  of  the     grieved 
family,   I   would   say  the   incident     could 
have been averted. The police could have 
averted it,   Caution was given by the Home 
Ministry.    But, thousands and thousands of 
police personnel and top officers go wher- 
ever    the    Chief    Minister    goes.     They 
are     taken     along     with     her     wherever 
she     goes. top    police     officers,     the 
DIGs, the IGs, all accompany her on her 
trips. Therefore, they are not able to look 
after their own duties. This is the reason 
for the malady of the police in Tamil 
Nadu today. This is my accusation aga- 
inst the State Government. Anyhow, the 
investigation, whether done by the State 
police or the CBI, should be done thoro- 
ughly. If they say that it should be taken 
over by the CBI, the confession statement 
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should be admitted by the Central Gov- 
ernment. Then you can deploy the CBI 
to investigate.    This is my point.    Thank 
you. 

SHRI CHIMANBHAI MEHTA (Guja- 
rat): Madam Vice-Chairperson, this is a 
very tragic incident that has happened so 
soon after the Bombay blast and whether 
the blood that flows is of the RSS volun- 
teers or of anybodyelse, it is human blood. 
The people who engineered this bomb 
blast are suspected to be, although 
not identified, fundamentalists. There is 
a name being floated of one gentleman 
who has been mouthing that they would 
take revenge for the Babri Masjid demo- 
lition and that the Shankaracharya Mutt 
would also be blown up. Now this is 
another kind of fundamentalism that is 
going on in India and is unleashing terro- 
rism. Immediately after the Bombay blasts, 
here in this House, I had an opportunity 
to draw the attention of our Home Minis- 
ter that the Dubai based Mr. Dawood 
IbTahim has been encouraging this kind of 
activities. Of course, many people did not 
want to speak about it. Mainly the BJP 
does it. But those people who were arr- 
ested in connection with the bomb blast 
at Bombay had admitted that they got 
RDX. through Mr. Dawood Ibrahim. 
Therefore, we should have started the ex- 
tradition process much earlier. In fact, 
why was his passport renewed in 1989 
when he had fled the country in 19S4 al- 
though at that time he had a valid pass- 
port? It was renewed again. Madam, 
there is a nexus—I don't like to use the 
word repeatedly—of the politicians and the 
mafias and now they are indulging in this 
kind of fundamentalism. I was a little 
surprised, a little astounded, in the morn- 
ing when I read that Ms. Jayalalitha, the 
hon. Chief Minister of Tamil Nadu had 
offered to hand over the enquiry into the 
bomb blast to the CBI because, according 
to her, there are national ramifications of 
the situation. Perhaps it may be so. But 
does it mean that there are no local rami- 
fications? The national mafias would ope- 
rate through the local mafias. The terro- 
rists at the national level would operate 
through a local machinery. And, therefore, 
the question of any connection between 
the ISI and the LTTE can be better esta- 
blished by the Tamil Nadu Police.     I do 

understand Mr. Advani asking for a CBI 
enquiry because he looks at it from the 
national angle. There are likely to be wide 
ramifications and the situation should be- 
come very clear. But how do you say 
that there are no local ramifications? Ms. 
Jayalalitha abdicating her responsibility is 
also a thing which requires to be looked 
into. Each one wants to escape. I did 
condemn the Babri Masjid demolition. 
Yesterday, I was reading the speech of Dr. 
Murli Manohar Joshi in the USA where 
he was praising Swami Vivekananda and 
saying that Vivekananda's interpretation of 
Hindu philosophy is his philosophy. But, 
anyway, if we are critical about them, we 
are equally critical about those people who 
have sympathy for the Muslim fundamen 
talists and the mafias. I can understand 
the sympathy for a fundamentalist philo- 
sophy. But when it degenerates and esta- 
blishes connection with the mafias, then 
this thing must be condemned by all the 
people: wherever it happens, it must be 
condemned. The Centre has warned the 
entire country today to be vigillant as more 
blasts might take place. Therefore, it is 
necessary that we become communally har- 
monious at the political level so that we 
can tackle the issue of fundamentalism and 
the link between fundamentalism and the 
the mafias can be broken. Thank you 
very   much   madam. 

SHRI S. MUTHU MANI (Tamil Nadu): 
Madam, thank you for providing me this 
opportunity. The bomb explosion at the 
RSS office at Chetpet in Madras on 8th 
August was very unfortunate. We are 
shocked over the tragedy that left 11 per- 
sons dead and some injured. On behalf 
of the AIADMK, I offer my heart-felt 
condolences to the bereaved families. Our 
hon. Chief Minister has taken a very 
serious note of this tragedy and has ordered 
the administration and police to keep vigil 
so that the anti-national elements do not 
create problems at this point of time. With 
the heart of a mother. our hon. Chief 
Minister has sanctioned Rs. 1 lakh to each 
of the families of the deceased persons and 
has ordered enough compensation and 
medical . treatment to the injured. The 
Tamil Nadu Police swung into action to 
identify and catch the culprits responsible 
for   the blast. 

1 would like to make a few things clear 
to   this  august     House.     Our   hon.  Chief 
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Minister rushed to Madras on hearing the 
news. She personally visited the site of 
the blast as also the injured persons who 
were in the hospital. She issued instruc- 
tions for special care to be taken while 
treating the injured. She also consoled the 
bereaved families. 

I would appeal to the Centre to do its 
best to apprehend the culprits behind this 
tragedy. Our beloved Member, Shri Gopal- 
samy, has asked why the Tamil Nadu Chief 
Minister demanded a CBI enquiry. I would 
submit, through you, Madam, that our hon. 
Chief Minister has demanded a CBI probe 
because of the inter-state find international 
dimensions of the case. When the State 
Government itself is demanding a CBI en- 
quiry, there is no reason why the Centre 
should be reluctant. Refusal by Centre will 
set a bad precedent. When the States ob- 
ject, the Centre forces CBI enquiry in 
certain cases. This is the dual policy of 
the Centre. 

Our hon. Chief Minister has said that it 
is parallel to the bomb blasts in Bombay 
and Calcutta. Even if the investigation 
proves that RDX explosive has not been 
used, it cannot be asserted that it has no 
parallel with the Bombay blasts because 
even in Calcutta RDX was not used. It 
would not be wise to think that anti-national 
elements will use the same method and 
explosive on every occasion. 

Our hon. Chief Minister has maintained 
the law and order extremely well when 
most part of the country was in communal 
flames. Yet, to check the activities of 
the international terrorist gangs. our Chief 
Minister has asked for enough funds, i.e. 
Rs. 85 crores, for modenising the police 
force and to treat Tamil Nadu as a border 
State and to give more Coast Guard Wings. 
At least now, the Centre should heed the 
request of  our Chief  Minister. 

Therefore. without any second thought. 
the Centre should order a CBI enquiry into 
the bomb blast in Madras and help the 
Tamil Nadu Government to bring the cul- 
prits to book and avert such tragedies any- 
where in the country in the future. 

One more submission, Madam. In spite 
of the fact that our hon. Chief Minister 
is high on the hit-list, she has risked her 
own life to end terrorism in Tamil Nadu. 
Even the Centre has accepted this fact. It 
is unfortunate that some Members like Shri 
Gopalsamy, Shri S. K. T. Ramachandran, 
beloved brother Shri Viduthalai Virumbi, 
tried to play politics at this hour of tragedy. 
All the allegations levelled by them against 
our Chief Minister are politically motivated 
and totally false. 

Thank you, Madam. 

SHRI MURLIDHAR CHANDRAKANT 
BHANDARE (Maharashtra): Madam 
Chairperson. I rise to express my very deep 
sense of shock and sorrow. We condemn 
all violence. But we condemn with all the 
emphasis at our command the terrorist vio- 
lence. I have repeatedly been saying in 
this House that international terrorism has 
reached the shores of our motherland and 
1 think this is not a matter which has to 
be debated as to how we can apportion the 
blame on the State Governments or on the 
Central Government but, as a nation, we 
must rise to the occasion and accept the 
challenge. 

I sometimes feel and I am at a loss to 
understand why such a demand is made 
that this enquiry should be done by the 
CBI or that enquiry should be done by 
the State Police. 1 think this is one matter 
where every investigating agency must join 
hands and work in great harmony and co- 
operation with every other investigating 
agency. I have a theory which I advocated 
in regard to the 'Bombay I lasts that up 
to Memon and below, it is only the local 
police who can trace the culprits and I 
would request the State of Tamil Nadu not 
to abdicate its responsibility because their 
police know who were engaged, who were 
likely to be involved in such a heinous 
crime, Above Memon, when it goes to the 
CBI. it may go to the RAW, it may go to 
the Interpol and it may go to any other 
international agency, and then the larger 
ramifications come in. To give an illustra- 
tion, if we have to catch the hand, the 
hand is local and if we have to catch the 
brain, the brain is outside the country. I 
do not know why we are feeling a little 
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hesitant to make a mention of it even. But 
I have not the slightest doubt, as one who 
has made some study of international ter- 
rorism, that there is the hand of the 1SI 
in this. There is no use going into the 
question as to what explosives were used 
at the World Trade Centre in New York 
or in the Stock Exchange building in 
Bombay in the present bomb blast. 

The point is that this is a very, very 
deliberate, a very shameful and a very 
conscious attempt to divide the nation. 
Therefore, to. all the people here and to 
all our countrymen outside we must say 
wholeheartedly that they must remain in 
control of their passions. This is not the 
time to fight amongst ourselves, but this 
is the time to fight the common enemy 
who is  not  in our country. 

Therefore, I hope that the Central Gov- 
ernment and the State Government would 
rise to the occasion. But I am really sur- 
prised that they have no advance informa- 
tion on this. One can expect this in regard 
to Bombay because this thing happened 
for the first time there and now we are 
on the alert and I think it is a matter of 
serious lapse that we do not get any ad- 
vance information, particularly considering 
the crucial day on which these things 
happen, the crucial places where these 
things occur. 

I think the time has come now for all 
of us to be more determined and, above 
all, to be eternally vigilant in these matters. 
Thank you. 

THE VICE-CHAIRMAN (SHRIMATI 
SUSHMA SWARAJ): Now, Mr. Jagdish 
Prasad Mathur. 
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THE    VICE-CHAIRMAN    (SHRIMATI 
SUSHMA   SWARAJ):   Shri  Austin. 

SHRI M. A. BABY (Kerala): Madam, I 
do not want to take your time, but what 
Mr. Pramod Mahajan mentioned just now 
is a very serious matter. He has made a 
reference to a particular officer. He has 
said that the same person is being consi- 
dered for being sent again to the U.A.E. 
as Ambassador. As far as I now, such 
a thing is done only in the rarest of rare 
occasions. I think this was done only in 
the case of Mr. T. N. Kaul. When these 
allegations are there against this particular 
officer, if the same person is going to be 
appointed again, we will have to conclude 
that Government has no concern for such 
serious   incidents.    (Interruptions) 

SHRI KAMAL MORARKA (Rajasthan): 
Madam, it is an extremely serious thing. 
The Minister of State for Home Affairs 
may not be able to answer this question, 
but the matter is extremely serious. If the 
person concerned is mixed up with all these 
things and he is going to be sent again, 
where are we? 

 

 

 

SHRI V. GOPALSAMY:   Win Chadha? 
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SHRI V. GOPALSAMY: It is a very 
serious matter. It is a matter of great con- 
cern. We are very much concerned about 
it. 

 

SHRI M. A. BABY: My only submis- 
sion is that Government should not proceed 
with this decision unless all doubts are 
cleared. It is a very serious matter. The 
Minister of State for Home Affairs is here. 
The Finance Minister is also here. I sug- 
gest that no decision should be taken in 
this particular matter unless all doubts are 
cleared. (Interruptions) The Finance 
Minister is there. He can take it up. 
(Interruptions). 

 

SHRI   MENTAY     PADMANABHAM: 
Madain, we should know whether the alle- 
gation made by Mr. Pramod Mahajan is 
true or not. Let the Minister or somebody 
from the Government react to it, whether 
it is true or not. 

 

SHRI V. GOPALSAMY: He has taken 
responsibility.    He  said  it. 

THE VICE-CHAIRMAN (SHRIMATI 
SUSHMA  SWARAJ): Mr.  Gopalsamy, 
please sit down.      Yes, Mr. Austin please. 

SHRI S. AUSTIN (Tamil Nadu): 
Madam, our hon. Chief Minister came to 
know about the details of the incident only 
after reaching Dindigul. She immediately 
rushed to Madras and visited the site of 
the blast. She also undertook relief mea- 
sures immediately.    Our hon. Chief Minis- 

ter has asked for a C.B.I. enquiry into the 
incident. The Union Minister of State for 
Home Affairs also visited the site and held 
discussions withe our hon. Chief Minister. 
She put off her election campaign by a day 
and ordered relief measures to be under- 
taken on a war-footing. Therefore, what 
our hon. Members, Mr. S. K. T. Rama- 
chandran, Mr. Viduthalai Virumbi and Mr. 
Gopalsamy, have said is not correct and 
is far from the truth. One thing more. 
The television which is acting as an agent 
of the Central Government also did not 
give much coverage to the relief measures 
undertaken by the Government of Tamil 
Nadu 

THE VICE-CHAIRMAN (SHRIMATI 
SUSHMA SWARAJ): Professor Saurin 
Bhattacharya. (Interruptions). Professor 
Saurin Bhattacharya, please conclude with- 
in two minutes and then I will ask the 
Minister of State for Home to please 
reply. 

SHRI T. A. MOHAMMAD SAQHY 
(Tamil  Nadu):   1  have  given my name. 

PROF.     SAURIN     BHATTACHARYA 
(West Bengal): Madam, what happened in 
Madras is really astounding in the face of 
the fact that enough previous warning was 
available with the police force throughout 
the country that the terrorists attacks, 
particularly explosions, might take place. 
One important thing that we must take 
into account is the failure of our police 
force, of whatever denomination it is. 
Even if it is CBI or any other force, we 
have seen its performance in regard to 
Bofors, in regard to JPC and other things. 
We have seen the failure of the Central 
police force in preventing such happenings 
anywhere in the country. Whatever has 
happened, the main culprits have not 
been brought to book as yet. A striking 
example was given by Mr. Pramod Maha- 
jan about a particular Ambassador in the 
United Arab Emirates. Mr. Win Chadha 
and Dawood Ibrahim were there in the 
UAE but he did not inform this Govern- 
ment about their presence there. He did 
not inform the UAE Government also 
so that their extradition process could be 
undertaken by them. He was, therefore, 
discredited and had to leave the ambas- 
sadorship, though  his  normal  tenure     of 
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three years was over. Now in an unprece- 
dented manner this thing is being done. 
The same Ambassador who is an accom- 
plice of Mr. Win Chadha and Dawood 
Ibrahim, is being sent back again to the 
same field of activity. In Madras Shri 
Rajesh Pilot refused to institute a CBI 
enquiry. He refused it just because the 
State Government had asked for it. Or 
may be, he refused so that somebody may 
not say that he succumbed to the request 
of the State Government. They should give 
serious thought to everything and take 
a decision that can inspire confidence in 
the people. They should seriously apply 
their mind to improve the functioning of 
the police. They should not simply say 
that security is being 'beefed up. You 
have seen the ultimate result of beefing up 
of the police. Two buildings were demo- 
lished in the heart of Madras city. There- 
fore, the Government should be in a posi- 
tion to tell us how they will stop such 
things  once and   for  all. 
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† [   ]    Transliteration in Arabic Script. 
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THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
P. M. SAYEED): Madam, first of all I 
share the concern of the House as express- 
ed by hon. Members from all sections of 
the House. My esteemed colleague, the 
Minister of State for Internal Security, Mr. 
Rajesh Pilot, has rushed to the spot, and 
I am told just now that he has just return- 
ed. He has had detailed talks with the 
Chief Minister, and detailed information 
has been made available to him. I can 
only assure the House that he will come 
and apprise the House about the whole 
incident that has taken place there. 

Madam, the Government is accused of 
taking the incident lightly, and I would 
like to repudiate that. Immediately on 
getting information, the hon. Prime Minis- 
ter deputed Shri Rajesh Pilot to rush to 
the spot and have interaction with the State 
Government. He has just returned. 
Therefore, here I am not going to take 
much time of the House. 

Particularly, Mr. Gopalsamy and his 
other colleagues from Tamil Nadu have 
expressed their views. Some are in favour 
of a local police investigation. About the 
doubts expressed with regard to the in- 
tegrity of the police......... 

SHRI V. GOPALSAMY: You have 
not followed my point. For what reasons is 
the Chief Minister demanding a CBI in- 
quiry? Because She has confessed that 
the police force has  become irrelevant? 

SHRI P.M. SAYEED:      I am not in   a 
position to reply to his queries now. You 
know that in the Bombay bomb blast, the 
State Government wanted the State agency 
to be engaged. We said, all right, let 
the State agency go into it. But what we 
have done is, we have made available the 
services of all the agencies so that the cul- 
prit is brought to book. Here also, 
Madam, I can only tell the House that, 
whether  the  State  Government  wants    a 

CBI inquiry to probe into the matter or 
the State agency to go into it, these are 
matters to be settled in consultation with 
the State Government. My colleague 
may be in a position to tell you about that 
here. But I can make one thing clear 
that it is a grave situation. The country 
cannot afford to be divided on these issues 
on party lines. We all ourselves will have 
to be determined to tackle the issue in a 
united manner. So, I am happy to note 
such a trend here in the discussion. 

Regarding Mr. Pramod Mahajan's points, 
he has raised here particularly about our 
Ambassador to the United Arab Emirates. 
Off-hand I am not in a position to react 
to it because he has said many things 
which have to be dealt with. I don't 
think that with such records, antecedents, 
Government of India will again send such 
persons. But at this juncture I am not 
presuming that he was indulging in such 
things; I am not in a position to commit 
At the same time, the House can rest as- 
sured that if there is anything of such 
nature in the functioning of these persons 
anywhere for that matter, whether it is 
the United Arab Emirates or anywhere 
else, Government will never give in to 
such adventure. 

Therefore, I may only inform the House 
that my colleague will be apprising you of 
the whole situation regarding this blast. 
At this juncture I will only express my 
sympathy  to   the  bereaved  families. 

SHRI V. GOPALSAMY: When will 
Mr. Rajesh Pilot apprise us of it today? 
By what time? 

THE VICE-CHAIRMAN (SHRIMATI 
SUSHMA SWARAJ): Let me ask him. 
... (Interruptions) 

SHRI V. GOPALSAMY: I am on a 
point of order. 

THE VICE CHAIRMAN (SHRIMATI 
SUSHMA SWARAJ):    1 am asking   him 
the same thing. 
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SHRI V. GOPALSAMY: It is very 

vague. 

THE VICE-CHAIRMAN (SHRIMATI 
SUSHMA SWARAJ): Please sit down. 
Let   me   ask   him.   ...(Interruptions) 

He has said that his colleague will ao- 

prise  us   of  the  same. 

SHRI P. M. SAYEED: Since he has 
arrived just now ... 

THE VICE-CHAIRMAN (SHRIMATI 
SUSHMA SWARAJ): When is he ex- 
pected? 

SHRI P. M. SAYEED: If possible 
today itself, maybe, but I am not in a 
position to say. 

 

SHRI P. M. SAYEED: Madam, he 
has  arrived   today   ...(Interruptions) 

SHRI V. GOPALSAMY: Madam, it is 
a very vague statement. 

THE VICE-CHAIRMAN (SHRIMATI 
SUSHMA SWARAJ): Let me ask him. 
Let him make a statement. 

SHRI V. GOPALSAMY: But he says, 
"If possible." What does he mean by 
"If possible"? 

THE VICE-CHAIRMAN (SHRIMATI 
SUSHMA SWARAJ):   I  am asking him. 

SHRI V. GOPALSAMY: He has lan- 
ded in Delhi. 

THE VICE-CHAIRMAN (SHRIMATI 
SUSHMA SWARAJ): You sit down. 
Then only I can  ask him. 

SHRI V. GOPALSAMY: What is the 
difficulty for Mr. Rajesh Pilot in coming 
to  this House?      What hindrance has he 
got? 

THE VICE-CHAIRMAN (SHRIMATI 
SUSHMA  SWARAJ):       Let me ask him. 

SHRI GURUDAS DAS GUPTA (West 
Bengal): In the morning. Madam Alva 
at about 12 O'clock, informed the House 
that Mr. Rajesh Pilot had just arrived. 
It was three-and-a-half hours back. Now 
the hon. Minister of State for Home makes 
the statement that he has just arrived. 

SHRI  PRAMOD     MAHAJAN:      It is 
like just married. 

SHRI GURUDAS DAS GUPTA: 
Therefore, we would like to know from 
the Government how long the Government 
will take or Mr. Pilot will take to prepare, 
to be able, to be in a condition to come 
and  deliver a statement in this House. 

 

 

SHRI V. GOPALSAMY: I want to 
know when Mr. Rajesh Pilot will come to 
this House and apprise this House of the 
situation.    .. .(Interruptions) 
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Please sit down : 

SHRI S. MUTHU MANI: I am very 

sorry to say that they had taken a very 

keen interest only in regard to the Bombay 

blasts.      In the case of the... 

THE VICE-CHAIRMAN (SHRIMATI 

SUSHMA SWARAJ): You please sit 

down. 

SHRI S. MUTHU MANI: What are 

they doing in the case of the bomb blast 

in  Madras?      They are trying... 

THE VICECHAIRMAN (SHRIMATI 

SUSHMA SWARAJ): Mr. Muthu Mani, 

I am asking you to sit down. 

THE    VICE-CHAIRMAN   (SHRIMATI 
SUSHMA SWARAJ):      Please sit down. 

 

SHRI KAMAL MORARKA:      Madam, 
please   save   us...(Interruptions) 

 

 

SHRI P.  UPENDRA:       Madam. I am 

on a point of order. 

 

SHRI P. UPENDRA: Madam, that 

is the job of the Parliamentary Affairs 

Minister. How are you insisting on this 

Minister?       How  can  he  answer? 

THE VICE-CHAIRMAN (SHRIMATI 

SUSHMA SWARAJ): It is a collective 

responsibility. Mr. Upendra, this it no 

point  of  order. 

SHRI P. UPENDRA: How can he 

answer for his colleague, when it is the 

duty of the Parliamentary Affairs Minister? 

THE VICE-CHAIRMAN (SHRIMATI 

SUSHMA SWARAJ): It is a collective 

responsibility. 

 

SHRI   V.   GOPALSAMY:       Madam, I 

am on a point of order. 

"My colleague will come    and apprise of 

the situation"  but,  when  would he come? 
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THE VICE-CHAIRMAN (SHRIMATI 

SUSHMA SWARAJ): Please, Mr. Gopal- 

samy. Why are you interrupting unneces- 

aarily? 

 

The matter i* over now. 

SHRI V.  GOPALSAMY:       Madam,    I 

am on a point of order. 

 

What is your point of order. 

SHRI V. GOPALSAMY: My point 

of order is very simple. The House was 

adjourned twice. The Minister of State 

for Parliamentary Affairs, Madam Marga- 

ret Alva, informed the House that Mr. 

Rajesh Pilot would make a statement in 

this House today. Now, the hon- Minis- 

ter says, "If possible he will apprise the 

House." We want to get a categorical 

reply from the Government. Today itself 

the Minister should give a statement. 

THE VICE-CHAIRMAN (SHRIMATI 

SUSHMA SWARAJ): What is the point 

of order in this? I have categorically 

instructed. After that I do not think there 

is any need for a point of order. Mr. 

Gopalsamy, please bear with me. (Inter- 

ruptions) No, this is not done- So, cate- 

gorically I have instructed him and he says, 

yes, he will contact and come back to the 

House and tell me the specific time. Now, 

this matter is over. We now take up the 

matter of murder of Telugu Desam M.L.A., 

Shri P. Siva Reddy, in Hyderabad. Mr. 

Padmanabham. 

 

will allow you. 


